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(b) may confirm such declaration either with jor withous
modifications.

(2) Where the Provincial Government cancels any deolara-
tion, the Inspector shall give notice of the cancellation to all
persons to whom copies of such declaration were delivered or on
whom notices of such declaration were served.

(3) Where the Provincial Government oonfirms such decla-
ration either with or without modifications they shall, by
notification defining the limits of the area to which the notifioa-
tion shall apply, declare such area to be an infected area.

(4) On the issue of such notification any place declared by
the Inspector or Veterinary Surgeon to be an infected place
and not included in the infected area so defined shall cease to
be an infected place, and the Inspector shall give notice
accordingly to the owner, oocupier or person in charge of such
place.

(5) The Inspector shall cause to be exhibited in some
prominent place in the infected area and in the vernacular of
the area, a oopy of the notification under sub-section (3), and
shall also cause to be so exhibited a copy of any subsequent
notification adding to, amending, varying or r-scinding such
notification.

4. (1) No person shall remove from any infected area or
place any animal, dead or alive, or any part of an animal or
any fodder, bedding or other thing used in conneoction with
animals, save in accordance with the conditions of a licence
granted by the Inspector in the preseribed form.

(2) Nothing in this section shall prevent the transit by
railway through an infeoted area or place of any animal or
thing :

Provided that where any animal or other thing referred to
in pub-section (1) while in transit through an infected area or
place is unloaded therein, it shall not be removed therefrom
save in accordance with sub-section (1),

25. Where any animal or thing is removed from an infected
area or place otherwise than in accordance with a license granted
under section 24, any Inspector or police officer may require the
owner or person in charge of such animal or thing to return it
to such area or place, and if the owner or person in charge fails
to do so within a reasonable time, may cause it to be returned
at the expense of the owner without further delay :

Provided that notbing in this section shall affect the powers
of an Inspector under section 15 to deal with infective animals.

26. Where by any notice, requisition, or order under this
Act or under any notification or rule issued thereunder any
persou is required to take any measurcs or to do anything in
regpect of any property owned or oceupied by him or in his
charge, a reasonable time shall be specified in such notige, re-
quisition, order, notification or rule within which such measures
shall be taken or such thing shall be done, as the cas> may be.

27. Where any action is taken under this Chapter in respeot
of any property at the expense of the owner thereof, th> officer
taking such action may prepare a certificate on the basis of the
suales of charges prescribed, stating th amount of the expenses
inourred and the person from whom such amount is recoverable,
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and any Magistrate to whom such certificate is presented may,
after such inquiry as he may think fit, recover such amount as
if it were & fine imposed by him on such person. .

CHAPTER II1

PENALTIES AND PROCEDURE

28. Whoever —

(@) removes from any part of the Province of Orissa any
animals alive, or dead, or any part of an animal, or any fodder,
bedding or other thing in contravention of a notification issued
under section 9 ;

(b) imports animals in contravention of sub-section (2) of
gection 9 ;

(¢) holds or promotes or takes part in any market, fair,
exhibition or other conesntration of animals in contravention of
a notification issued ander section 10 ;

(d) sells or otherwise traffics in, or attempts to sell or
traffic in, an infeotive animal, or its products, or the carcass of
an animal which at the time of its death was infective, in
contravention of section 11 ;

(e) being in charge of a common carrier fails to cleanse or

disinfect any vessel or vehicle used for the transport of animals

in such manner as may be required under sub-section (1) of
section 12, or as may be required by the Inspector under sub-
geotion (2) of that section ;

(f) fails in contravention of section 13, to report that an
animal is infective ;

(g) fails to comply with an order made by an Inspector
under sub-section (1) of section 15 ;

(h) fails to comply with an order made by the Veterinary
surgeon under sub-section (1) of section 19 ;

(%) removes any animal or thing from any infected place
or arca in contravention of section 24 ;

shall be punishable with fine which may extend, in the case of
a first conviction to one hundred rupees, and in the case of &
second or subsequent conviction, to five hundred rupees.

29, Whoever keeps or grazes, in or on any forest, open
field, roadside, or other unenclosed land, to which other
persons have a right of access for their animals, any animal
which he knows to be infective, shall be punishable with fine
which may extend in the case of a first conviction to one
hundred rupecs and in the case of a second or subsequent con-
viction to five hundred rupees.

30. Whoever brings or attempts to bring into any market
fair, exhibition or other oconcentration of animals any animal
which he knows to be affected with a scheduled disease shall be
punishable with fine which may extend in the case of a first
conviotion to one hundred rugees and in the cuse of a second or
subsequent conviction $o five hundred rupees.
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(d) to prohibit or limit the sale of or other trafficin
infeetive animals under section 11 ;

(¢) to prescribe the manner of periodical cleansing and
disinfection under sub-section (1) and to appoint places for the
disinfection of vessels or vehicles under sub-section (2) of
gection 12 and for the isolation or segregation of animals under
geotion 15 ;

(f) to presoribe the test under section 16 ;

(g) to regulate post-mortem examination of animals under
gection 14 and the disposal of animals under sub-sections (1), (2),
and (3) of section 17 ;

(h) to provide for the determination of the compensation
payable under section 18 ;

(i) to regulate the exercise of the powers of the Veterinary
Surgeon and Inspector under section 19;

(§) to prescribe the authority referred to in sub-section (3)
of section 21 and sub-section (2) of section 22 ;

(k) to preseribe the form and contents of the licenses to
be granted by an Inspector under section 24 and the circums-
tances under which they may be granted ;

() to prescribe scales of charges to be followed in
preparing certificates under section 27 for expenses incurred on
behalf of an owner ;

(m) to regulate the isolation, detention, treatment
(including sterilization and inoculation) and disposal «f animals
which are infective or suspected of being infective and the
disposal of carcasses and parts of carcasses ;

(n) to regulate the duties and powers of Inspectors ;

(0) to prescribe the manner in which any report or notice
under this_Act shall be made or given ;

(p) to prohibit or regulate the entry into the Province of
Orissa or any speoified part or place thercof and the movement
from one place to another in the Province of Orissa of animals,
alive or dead, or parts of animals or fodder, bedding or other
things 3
! (g) to prohibit or linmit sale or traffic in infective animals
or varcasses of infective animals ;

(r) to regulate the disinfection of vessels or vehicles used
by common carriers, the cleansing and disinfection of buildings,
yards and other places used for animals and the destruction of
infected matter or things found therein or near thereto j

(s) to prescribe the tests to be applied to animals
suspected of being infective ;







